
WP(C)No.324/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  As prayed for, list this case on 20.03.2015.  

   

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 
 
 
 



MC (WP(C) No.127/2014 
In WP(C)No.145/2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
THE HON’BLE MR. JUSTICE S R SEN 

 
20.02.2015 
 
(T Nandakumar Singh, J) 
 

  In view of the order passed today in WP(C)No.145/2014, this 

misc. case also stands disposed of.   

   

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 



WA No.37/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  As prayed for, list this case on 07.04.2015.  

   

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 



WA No.39/2012 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  As prayed for by Mr. K Paul, learned counsel appearing for the 

respondents, list this case on 20.03.2015.  

   

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 
 



WA No.49/2010 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  As prayed for by the learned counsel appearing for the 

appellant, list this case on 06.03.2015.  

 

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 



WP(C) No.216/2012 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  As prayed for by the learned counsel appearing for the parties, 

list this case on 06.03.2015.  

  Released from part heard.  

 

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 



WP(C)No.145/2014 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  Mr. SC Shyam, learned senior counsel appearing for the 

petitioners submits at the Bar that he had received instruction that the 

respondents had already enjoyed the benefits of revised pay scale in terms 

of the judgment and order of the Central Administrative Tribunal dated 

11.06.2013 passed in Original Application No.322 of 2006 of the Central 

Administrative Tribunal, Guwahati Bench and accordingly, the present writ 

petition has become infructuous. In view of above, this present writ petition is 

disposed of as infructuous.  

   

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 



WP(C)No.245/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

THE HON’BLE MR. JUSTICE S R SEN 
 

20.02.2015 
 
(T Nandakumar Singh, J) 
 

  As prayed for by the learned counsel appearing for the 

petitioner, list this case on 20.03.2015.  

   

 

JUDGE      JUDGE 

 

Lam 

 

 
 

 

 

 
 
 
 
 
 
 
 
 


